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|

6e2497 Heard Shri D.S .Mj_shra, counsel '

for the applicant. By an inaqyert%nce,u%
the application is stated as dismissed. |
It is pointed out by the petitioner's |
counsel that application should be :
returned back to him for being presented‘
before the appropriate Bench of the

Tribumals. Mt is therefore, directed .
that the last sentence of the order dtd«19¢11.96
should be read as under 3

"The application cannot be admitted
because it is not maintaimable
for want of jurisdiction. It isg
accordingly returned back to the
| applicant for being presented
before the aporopriate Bench of ;
Tribunals. The Court fee also be
returned to the applicant.* t
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